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What is your view of the problem in

1ab?
(b)  The Banking Regulation Punjab?

(Amendment) Bill, 1991.
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" want to tell those people who want
Khalistan, O.K., take it. But they should
follow the conditions laid down. All the Sikhs

3. Discussion on 35th to 39th Report of the should go to Khalistan. We will not allow a

Union Public Service C .. single one to remain in Hindustan. If they
fon FUbLE service Lommission. want to stay back, they will have to do so
without their turbans and beards."

(c)  The Sick Industrial Com
panies (Special Provisions) Am-
; endment Bill, 1991.
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THE DEPUTY CHAIRMAN: That should
not be recorded.
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SURESH KALMADI (Maharashtra):
Madam, [ fully support the sentiments
expressed by Mr. Ahluwalia.' It is a very,
very unfortunate remark. This is one of the
series of remarks which Mr.- Thackeray has
been making. Ithink, the Govern -

Sena Chief Shri Bal Problem
ment should consider taking action against him
for the inteview he has given to the 'Gentlemen'.
It is very unfortunate. (Interruptions) The Go-
vernment should take action. I fully support the
position taken by Mr. Ahluwalia. (Interruptions)
The whole House, the entire House, should con-

demnit . (Iterruptions).
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SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, I support the position taken by
Mr. Ahluwalia. It is not a question of a particular
person. It is a reflection on the secular character
of the nation. If people are allowed to speak like
this,, the country country. He should be treated as
an enemy of the country. .Mnterruptions)

SHRIMATI JAYANTI NATARAJAN (Tamil
Nadu): The whole House joins. (Interruptions)
Why are they keeping quiet? (Interruptions)

SHRI SURSEH KALMADI: What is the view
of the BJP? Why is the BJP keeping quiet?
(Interruptions) BJP is a prisoner of Shiv Sena,
VHP and the Bajrang Dal. It has no identity any
more.
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Madam, I am not taking any direction from
these kids.
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Madam, I am not taking any directions from
these kids.
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SHRI M. S. GURUPADASAMY" (Uttar
Pradesh): The House is not interested in
general homilies. We should condemn the
statement of Bal Thackeray. The whole House
should condemn his statement. The statement
is against the whole nation. We are not
interested in general homilies. (Interruptions).
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SHRI SURESH KALMADI: All
right-thinking people in the Shiv
Sena------- |

SHRI M. S. GURUPADSWAMY: I repeat,
we are not interested in general homilies.
What Bal Thackera has said is obnoxious,
heinous and most objectionable. It is against
the inserest of the entire country. Therefore,
the whole House should condemn it. I beg of
all my friends of BJP, they should also
condemn it. We are not interested in general
homilies. (Interruptions).

THE DEPUTY CHAIRMAN: Shall we
restore order and take up the business? SHRI
ISH DUTT YADAV. (Interruptions)

SHRI JAGESH DESAI (Maharashtra): This
House should condemn the statement of Shri
Bal Thackeray.

SHRI SURESH KALMADI: The entire
House should condemn this. Madam, you must
also condemn this. (Interruptions).

THE DEPUTY CHAIRMAN:
Order, please.
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SHRI V. GOPALSAMY (Tamil
Nadu): The country should know
that the House has condemned the
statement of Bal Thackeray, that the
whole  House has condemned this
statement. The whole country should
know the reaction of the whole Raj
ya Sabha. He should be taken to
task.
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feorteaws wa sn'car g f& mruges
TATT ®Ew w2, . . (swwarT)

SHRIMATI JAYANTHI NATARAJAN:
Can I read ft out, Madam?

THE DEPUTY CHAIRMAN:
Can you read it out from your seat?

SHRIMATI JAYANTHI NATARAJAN:
I can't be heard from there.

THE DEPUTY CHAIRMAN: I
will see that you are heard.
(Interruptions) ... Order,

it g e gmww | TR
magafiga Ay FIyaw
.. { sawaw)

please.

THE DEPUTY CHAIRMAN: Just a
minute, please. I think anybody, whoever the
person might be, has no right to talk about any
other community, an Indian about the Indian
people. Making such allegations— which
have been raised in the House —about the
Indian people, if it is true, no one has a right
to do that. What else?
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SHRI HARVENDRA SINGH
HANSPAL: We should all condemn it.

THE DEPUTY CHAIRMAN: Well, if you
want to condemn it, it is up to you. I feel that
no one has the right to say anything derogatory
against any Indian.

SHRI HARVENDRA SINGH
HANSPAL: 1 have already moved a
resolution.

SHRI YASHWANT SINHA
(Bihar): Let the Government observe the laws
of the land. Why does the Government need a
resolution of the Rajya Sabha to put him
behind bars? Why don't they act? Let the
Government act, let the Government put him
under arrest. Why do you need the support of
the House for a common criminal?
(Interruptions)

Nt graer faggmare : awET
fagr o1, MU gEF TR FW E ?

We want to know: Hour- stand, whether you
condemn it or not. ... (Interruptions) ... We
want to know your stand, Madam.

THE DEPUTY CHAIRMAN: Please. I
understand, the Members are agitated. It is a
serious matter. No one — no one, whoever the
person—has a right to make such remarks
about anybody, any Indian. The Minister of
State for Home is here and..,

SHRI YASHWANT SINHA: He is not
even listening to you, Madam.
(Interruptions) ...

THE DEPUTY CHAIRMAN: He will listen
to me, don't worry. ... (Interrptvons) ... Please
let him listen to the concern of the Members.
...(Interruptions)... Please. The matter is serious
and, I think, according to the-laws of the land
and according to what the Government feels,
they should take serious note of

Thakeray on Punjab 240

Problem

and take action, whatever it is.
(Interruptions)...
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SHRIMATI JAYANTHI NATARAJAN:
Madam, I want to move this motion. ...
(Interruptions)...

SHRI GURUDAS DAS GUPTA: Madam,
after your announcement... (Interruptions) ...

SHRI MOHINDER SINGH LATHER
(Haryana): Madam, please allow me to say
something.

THE DEPUTY CHAIRMAN: About this?
... (Interruptions)...

SHRIMATI JAYANTHI NATARAJAN:
Madam, I want to move a motion.

THE DEPUTY CHAIRMAN: Under which
rule?

SHRIMATI JAYANTHI NATARAJAN: I
am seeking your permission under Rule 267 to
suspend the business. Please see rule 267. I
am asking for your consent that Rule 167 be
suspended and I be allowed to move this
motion. Under Rule 267 I am asking for
suspension of Rule 167, and I want to move a
motion. Madam, I want to move the following
motion.  am asking for your permission.

SHRI MOHINDER SINGH LATHER:
Madam. ... (Interruptions) ...

THE DEPUTY CHAIRMAN: I will allow
you later on. Let me find out first what it is.

SHRIMATI JAYANTHI NATARAJAN:
Madam, I would like to move the following
motion. ... (Interruptions) .......

SHRI MD. SALIM (West Bengal): Let
there be an .orderly discussion' in
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the House, Madam. .. (.Interruptions).. .

THE DEPUTY CHAIHMAN: Mrs.
Jayanthi Natarajan, what do you want to say?

SHRIMATI JAYANTHI NATARAJAN:
Madam, I want to move this motion. I move:

"That the entire House condemns the
statement made by Shri Bal Thackeray
in the "GENTLEMAN" magazine, if it
is true, and demands that the
Government should take immediate
and appropriate action against  Shri
Bal Thackeray."

This is the motion I move, that the entire
House condemns the statement made by Shri
Bal Thackeray against Sikhs of this country. If
that statement is true, we demand that the
Government take an immediate and
appropriate action against Shri Bal Thackeray.

SHRI SUKOMAL SEN (West Bengal) :
Madam, I support it. (Interruptions)

SHRI N. E. BALARAM (Kerala): We all
support it.

SHRI GURUDAS DAS GUPTA: Madam,
we also support this.

¥, TATRT oledT - W7y gaIq
TR GTIE ;@ ... (@A)
SHRI GURUDAS DAS GUPTA: Madam,
you kindly take the opinion of the House. Let
this resolution be passed as a resolution of the
House. (Interruptions).

SHRI S. S. AHLUWALIA: Madam. we
demand that the Government should
immediately take action against the person
who has spoken like thsi. Let the BJP oppose

this.
Tl TAMRT qled® : T oF &
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SARDAR JAGJIT SINGH AURORA
(Punjab): Madam, 1 want to say.
(Interruptions)

THE DEPUTY CHAIRMAN: General
Saheb, do you want to say something? Mr.
Kulkarni is on his legs. Let him speak. Then I
will allow you. (Interruptions)

TOST off ;9 A5 WITC . . . (srawra)

Under Rule 267, she said it. (Interruptions)

SHRI A. G. KULKARNI (Maharashtra):
Madam, you have permitted me.

THE DEPUTY CHAIRMAN: Those who
are thinking loudly, let them keep quiet.
(Interruptions)

If i do not bring order in this
House and ask those who are thinking loudly
to keep quiet, I cannot hear you. I have asked
them to keep quiet. (Interruptions)

Would you like me to allow you to speak
while others are also speaking? Fine, you
speak. I have no objection. But then you
would tell me, "I should be heard." If you
have to be heard, the technicality is that others
who are speaking loud, should keep quiet.
That is -what I am doing. What am I doing,
sitting in this Chair? (Ir?-terruptions)

I have to make them keep quiet first.
(Interruptions) 1 can't help it. If they have
bom with a loud voice, I did not give it to
them. (Interruptions)

Now it is quiet. You can be heard now, Mr.
Balaram.

SHRI A. G. KULKARNI: Madam, you
have asked me to speak. (Interruptions)

THE DEPUTY CHAIRMAN: I will allow
you.
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SHRI A. G. KULKARNI: Madam, I want
to submit. ...

THE DEPUTY CHAIRMAN: Let Mr.
Aurora say something first. Yes, General
Saheb.

SARDAR JAGIIT SINGH AURORA:
Madam, this has crossed all limits, what has
been reported in the papers. I would like to tell
you that Mr. Bal Thackeray has made a habit
of browbeating the Sikhs in Bombay. Cases of
this sort took place two years ago also. Now, I
feel that this crosses all limits. ... (Interrup-
tions)

THE DEPUTY CHAIRMAN: Don't
interrupt. This is a bad habit.

SARDAR JAGIJIT SINGH AURORA:
Apart from condemning it, unless legal action
is taken against him and he is put in jail, this
only verbal sympathy would be of no account.
I think, if thousands of people can be put in
jail under the TADA Act this is a very
appropriate case to put him in jail and to start
legal proceedings against him.

Thank you. ... (Interruptions)

THE DEPUTY CHAIRMAN: I will allow
you please. First let me find out the opinion of
the Members. If you want my ruling on what
Mrs. Jayanthi Natarajan has said, I will give it
now.

SHRI M. S. GURUPADASWAMY:
Madam, may I make a submission?

THE DEPUTY CHAIRMAN: Now, you,
please don't get up. Let me identify you. It
will be much better if I identify you. I can
protect you. Okay? Please.

SHRI A. G. KULKARNI: Madam, through
you I draw the attention of the House to the
point raised by Mr. AhluwaBl and supported
by a majority of If e Members of this House. I
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am a person coming from the State. Mr. Bal
Thackeray is not an ordinary citizen of this
country. He has grown into a Frankenstein
and the major contribution for his being a
Frankenstein is the BJP which has.
(Interruptions)

ol RAGIIR AN (Wes T&7) ¢
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SHRI A. G. KULKARNI: I fully support
my colleague that Mr. Naik, the Chief
Minister of Maharashtra, has to take strong
action against Mr. Bal Thackeray for his
attacks on the newspaper people and for
saying something which was communal. I
want to request that the House should pass a
resolution that Mr. Thackeray should be
immediately arrested and put under TADA.
Otherwise this extremism will grow and it will
create a disturbance either in communal or in
any other character.

DR. JINENDRA  KUMAR JAIN
(Madhya  Pradesh): My concern is
that decorum and  dignity of
Parliament is being misused. This is going on
very frequently now. Madam, ...

SHRIMATI JAYANTHI NATARAJAN;
There is no misuse of Parliament. Such a
shameful thing has hap pened and ...
(Interruptions)

SHRI S. S. AHLUWALIA: Parliament is
for the protection of the rihgts of the people
and victims of the excesses. (Interruptions)

DR. JINENDRA KUMAR
Everybody. .. (Interruptions)

SHRI A. G. KULKARNI: Jayanthi has
raided a question for the protection of the
rights of the papers. The House is not making
any reflection on anv Member.
(Interruptxons)

DR. JINENDRA KUMAR JAIN: Everyday
the name of the BJP  is

JAIN:
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brought in under one pretext or the other.
(Interruptions)

DR. BAPU KALDATE (Maharashtra) :
You accept it or condemn it.
(Interruptions)
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THE DEPUTY CHAIRMAN: Order,
please. Mr. Ahluwalia, you have made your
speech.

Wt qReAN oy w5
F T FIR F oy An @ )
(Fra)

ME DEPUTY CHAIRMAN: Mr.
Ahluwalia, please take your seat.

DR. JINENDRA KUMAR JAIN: ilui drcd
times we have seen that.. . (Intteruptions) and
the; Congress is in ' i'g :r in
misrepresentations. That is clear. Before an
hon. Member speaks here he should verify the

facts first. You cannot just...
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The pass people were beaten up in Bombay and

the Maharashtra Government could not take any
action.
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SHRI JAGESH DESAI: A case hast. been
filed against Bal Thackeray.

THE DEPUTY CHAIRMAN: Now-enough
has been said on it. Mrs. Jayanthi Natarajan
has mover a mo tion. The Minister of Home
Affairs is not here. I will discuss with him. Let
him first find out the authenticity of it as to
whether he has made the statement or not.
Then only appropriate action will be taken.

SHRI S. S. AHLUWALIA: Gentle man is
a reputed magazine.

THE DEPUTY CHAIRMAN: The Home
Minister is not here. I will talk to him and
find out the details. Let him inquire into it.
Now that matter is over.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Madam, may I know
whether you are allowing Mrs. Jayanthi
Natarajan to move the motion?
(Interruptions) ...

THE DEPUTY CHAIRMAN: That matter
is closed.

oft alrg fop wtex : Fex v
ﬁﬁf%ﬁ@‘f@i

Wﬂ‘%gr W'

ot mpx fag wisr AT & daw ¥
mgmt ST A A
BT



247 Re. Statement of Shiv. [ RAJYA SABHA ]

Sena Chief Shri Bal

[y wEw= Tag ww=x)
'qF  qrear gwr g1 faad 15-16
HIGHT WL TF ¥ AL 7 TN BT
gEr H OgEr & 29 26 HIRHT
¥R £ ... (Fwaw)

IqgAaf® : IF 9T mAwT H
AT Ewa HwA §

st wgex fag wisT : gfamn
F OF gHIT YeS WIS UIHR WA
qt, ¥fws Fgq @ & wE €
saFifEyl & 9F QoFo—ay W ¥
gt a7 F IR yfeg X T giT O
w7 giamr J wivw 141, &fes Sy
g A owE § ) SUREY A w5
ghomm & #IT g7 @ ¥, gl 9%
ar ges wET wEw gv AT § o F
anda; f B eore W damr Ty
fx ag za T § ¥ s@§ I5N
AR € AT uw w@EEe ¥,
(=rana) | -

THE DEPUTY CHAIRMAN; There is a
special mention on this issue

SHRI N. E. BALARAM: Madam, I think
there are no two opinions on this Ouestion in
this House. The statemeit made by Mr. Bal
Thackeray is frau&ht with dangerous
consequences. This House has condemned it.
The point is that the Home Minister should
lake note of the feelings of this Huuse and take
necessary steps. There iMids the matter. The
Home Ministiif should tell us what kind of
action he will take.

SHRI, YASHWANT SINHA: He should
come back to the House and tell us what he is
doing.

THE DEPUTY CHAIRMAN: The Home
Minister is not here. If you trust the Deputy
Chairman, I will convey the sense of the
House to the Home Minister. The Minister of
Parliamentary Affairs is also not here. There
are thre other Ministers here, they will also
convey it to-him.
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RE. PRESS INTERVIEW OF MINISTER
OF AGRICULTURE ON THE;
RECOMMENDATIONS OF THE NA.
TIONAL COMMISSION ON RURAL
LABOUR.

SHRI GURUDAS DAS GUPTA: (West
Bengal): Madam, Deputy Chairman, I
seek your permission to raise an important
issue. The "Economic Times" has published
an interview of the Minister of Agriculture.
He has given it on the 5th November.
Fortunately the Minister of Agriculture is
now present in the House ... (Interruptions)...
There was a National Commission on Rural
Labour. It was appointed by the then  Prime
Minister, late Mr. Rajiv Gandhi. This
Commission was called upon to prepare an
indepth report about the conditions of the rural
labour and recommend what the Government
should do to improve their lot. That was the
terms of reference. The Commission
included a number of Members of
Parliament, a number of leading economists,
a number of social activists. The Commission
submitted its report on the 30th July to the
Prime Minister. The Prime  Minister
promised that the Government will take note
of the report and they will come up with
their recommendations to the Parliament.
That was the commitment. That promises
appeared in the different newspapers.  This
Commission hag recommended that agricultu-
ral tax should foe imposed. This Cem mission
has recommended many other tinngs like
social security ~minimum wages and i// that.
He was asked a question by the Reporter
cf the "Economic Times" to give his opiniom
on the agricultural tax. He said. T quote:

"It is a Commission which . has
recommended something on rural
labour which wants a combined
harvest. What can be more, absurd
than that*

That was. the answer to the first Ouestion.
The second question nut to him



